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1. 25./9,96 Heard Ms, S.L. Pattnaik, Learned m{’ :
Counsel for the Appli;ant. The prayer, in oo 02 %7)
this applicatimn is to quash the order of ! {j

removal dated 10-2-1995 annexure-l10. %é. ol

Anpexure-~10 i$ the order passed by the

against the applicant is proved beyond

doubt, He ordered punishment _oOf removal

from ED service, Learned Senior Stamding
Counsel,Shri Mohanty, pointed out that
there is a provisi-n for a. eal, Wnideeg Rule

10(2) of the service Rules for EXtra ' %

may appeal acainst an order imposing on him gny
of the penalties specified in Rule-7 tc the
authority Amwgoxirgx to which the authority
imposing the penalty is immediately subordinate.

Under Rule-1ll it is stated that no appeal

A.8,F.0, Bhanja=nagar disagreeing with the MM\&N

He
findings Of the DO., held that the charge o o ars

Departmental staff provides that an empldyee:q,V\VI/ il
“2)5‘/‘\ :
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within a periad of three m:nths from the date
on which the appellant receives a copy of the order
aprealed against, The proviso empovers the authority

to entertain the appeal on sufficient cause.

There is also a petition for condonation of delay

in which reasons for delay of 203 days was stated

to be suffering of the applicant from Prolapse of

‘ Intervertebral Disc L5 -sSl) with left Sciatica

and Neurological Involvement of S1 Segaent., There

is a medical certificate attached, Admission of '
this appeal without exhausting alternative reredies

Ccan not tbe consideréd. e hawetaken a consistent

1 view in this regard. I direct the applicant to

file an appeal to the designated authority namely
- Supdt, of pos-t Ogfices, Aska within three wecks
gfrom taday and the .Sl.xpdt. Of pOst foffiﬁes,Aska
Eshould admit the appeal irrés;;ective of the

!l' F:limitation in Rule 10, He shall dispose of the
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said ap eal within a periol of four months from

! ff;jt,he date of filing, With these oservations the
] (Original Agplication is dispibsed of —dismissed,

1 f , . _

; Senior Standing Counsel (Central) Shri Ashok
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